CORRIGENDUM OF FORM G

REVISED INVITATION FOR EXPRESSION OF INTEREST FOR
KARVY DIGIKONNECT LIMITED OPERATING IN SERVICE INDUSTRY AT NEW DELHI AND
HYDERABAD, ANDHRA PRADESH

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN/ CIN/ LLP No.

Karvy Digikonnect Limited
PAN: AABCP9794Q
CIN: U84200DL1992PLC219215

2. | Address of the registered office 502 & 503, 5™ Floor, Arunachal Building, 19,
Barakhamba Road, New Delhi, India - 110001
3. | URL of website | NA
4. | Details of place where majority of fixed | Karvy Gateway, Plot No. 38 & 39, 4™ Floor, Financial
assets are located | District, Nanakramguda, Hyderabad, Telangana
500032.
5. | Installed capacity of main products/ | NA
services
6. | Quantity and value of main products/ | NA
services sold in last financial year.
7. | Number of employees/ workmen NIL
8. | Further details including last available | Details can be sought by emailing —
financial statements (with schedules) of | Kdl.cirp@gmail.com
two years, lists of creditors, relevant dates |-
for subsequent events of the process are
available at: |
9. | Eligibility for resolution applicants under | Details can be sought by emailing —
section 25(2)(h) of the Code is available at: | Kdl.cirp@gmail.com
10.| Last date for receipt of expression of | 21 September 2026
interest (Previously it was 06 September 2026)
| #subject to extension of CIRP timelines by Hon’ble
‘| NCLT, Delhi Bench
11.| Date of issue of provisional list of | 01 October 2026
prospective resolution applicants (Previously it was 10 September 2026)
#subject to extension of CIRP timelines by Hon’ble
NCLT, Delhi Bench
12.| Last date for submission of objections to | 06 October 2026
provisional list (Previously it was 15 September 2026)
#subject to extension of CIRP timelines by Hon’ble
NCLT, Delhi Bench
13.| Date of Issue of Final List of Prospective | 16 October 2026
resolution applicants (Previously it was 19 September 2026)
| #subject to extension of CIRP timelines by Hon’ble
| NCLT, Delhi Bench
14.| Date  of = Issue of Information | 21 October 2026
Memorandum, evaluation matrix and | (Previously it was 24 September 2026)

request for resolution plans to prospective
resolution applicants




#subject to extension of CIRP timelines by Hon’ble
NCLT, Delhi Bench

15.| Last date of Submission of resolution plans | 20 November 2026

(Previously it was 24 October 2026)

#subject to extension of CIRP timelines by Hon’ble

NCLT, Delhi Bench
16.| Process email id to submit EOI Kdl.cirp@gmail.com
17.| Details of corporate debtors’ registration as | NA

MSME

Aegis Resolution Services Private Limiteds=— ="
through authorized signatory Siddhant Agrawal
As Resolution Professional of Karvy Digikonnect Limited
E-mail Id: kdl.cirp@gmail.com, ip.siddhantagrawal@gmail.com
IBBI Registration No.: IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization for Assignment valid till 30t June 2027

Date: 10 September 2026
Place: Mumbai
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CORRIGENDUM OF FORM G
REVISED INVITATION FOR EXPRESSION OF INTEREST FOR
HARVY DIGIKONNECT LIMITED
STRY AT NEW DELHI AND HYDERABAD, ANDHRA PRADESH
of tha Insobvency and Bankrugtey Board of Indla
n Pracess for Corporate Persons) Regulations, 2016)

_RELEVANT PARTICULARS
isrey Cligikonnes] Lmdted

PAN: AMBCFGTH40)
| City: UB4200ML 1992MC219215

EASY HOME FINANCE LIMITED

Reg. Office: 302, 3rd Floor, Savoy Chambers. Daftatray Road & V. P Read [EXTH.),
santscniz Wesk Mumba - 400054 . CIN: UT4895MH201TPLE297819 | Website: wenw easyhomefinance.in
Email; confach@easyhomefinance.in | Toll Free; 1200 22 3379 | Ted; +51 232 3550 3442 | Tel: 4 22 3521 0487
MOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS

AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [SARFAES| ACT)

In respect of lnans availled by balow menfaned bormowersguaraniors through EASY HOME FINANCE LIMITED, which have

bacoma NPA wih balow mentioned balance oulstanding on dales mentanaed below. Wi have already issued deladed

Demand Motce dated a5 mentioned below Under Sec. 13(2) of Securitization and Remnsirucian of Financial Assal

easy

Faema Frmnee

IDFC FIRST Bank Limited

[(ersiwhile Capifal First Limited, amalgamated with IDFC Bank Limifed and Bank

presently known as IDFC FIRST Bank Limited)

CIN : LES110TNZ014PLCOGTTE2 =i
Registerad Dffice; - KREM Towers, Bth Floor, Hamngton Road, Chetpet, Chennai- G00031, T
Tel | =91 44 4564 4000 | Fax: +81 44 4564 4022

OPERATENG IN SERVICE |
[Undar Rag)
{Ensolvency Res

Namie of the corporale debbos
aang wih PANS GIRG LLP R,

i i itizati i i 2. | Address of the registered office 502 & 503, Sth Floor, Arunachal Building, 15, Enforcerment of Security Interest Act 2002 by Regsiered Fost with acknowiedpe due to you which has been retumed
Assets and Enforceme | : | Barakhamia Road; Mew Dethl, inda - 110000 undeliverad / acknowledgment not received, We have indicated our intention of taking possession of securities owned on
d. | URL af webshe | reA o ol wou 35 par Sec, 13(4) ol the fclin casa of your faduna to pay the amaunt menbanad belaw within B0 days. In the eveni ol
The following borrowers and co-borrowers availed the below mentoned secured loans from IDFC FIRST 4. | Detais of place where majority Kafvy Gatewsy. Piot ho. 35 & 35, Ath Flodr, . fasby ey ; x| Soc ' el eonfa
Bank Limitegr.'l (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently Db T e B ;:::::E;fa”‘ﬁﬁé":%ga“a“""'"‘g“’:'a' Hcestibat, ;E;:iurglfﬁ}muﬁrfﬁﬁE&?E?;J%B;:ﬁt?ﬁuﬁpznﬁ mﬁﬂﬂﬂuﬁ:gﬂi ﬂn|ic§_ﬂe?;;$:?$:? r:r mmﬁfﬂi
:::“'” as5 IE?:IFE FhHET Bank u”f"'tr':’-'d]' The kans of the h_l?lt:"#p-ﬂl‘méﬁlmrf:&d h?l'!‘lﬂ'E'ETEa HI:II';;‘ - liltl;lrt]'-".'ﬂl'ﬁ r‘-&*«'g 5. | Insfalied capaciy of main products; | b : required underthe SARFAES! Agl, the Bank/Secured Credior may also pubish your photograph, Deteis are hereunder:-
ni sacurad by the mortgage of their respectve properties. y have failad to adhare 1o the terms an o ViCeS ' A Thare of B o lD S Noki - — —
condifions of the rezpective foan agreements and had become irregular, their loan were classified as NPA a3 B, | Guantity and salue of moin producks; | R {Et [1'-:1 E;uT'rE'n-.-.nan'Gumnm D'Tﬁlmnz.ﬁe Detail of Secured Assets:
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First ~ ..f._f‘ﬁ'.tf«:.l‘s.?'_:'l.'li.".l;.ﬂﬁ""‘.-‘.'“‘-!-‘&' pear TR i Ale No & Date of NPA Outstanding
imi i i . | Wumber of employees; waorkmen iL = 2
TN i oo Tipache scies mtd news ity i 1 Blosin s s Naes & Furtr et ki e sl | Dol o e oy e | s ey | Dete T G Bk Povte . Sevr . G2 0 G
. g ; F . financlal stetarments (with schedules) | Kdloirm@gmal com HLODD40524 | [Main Applicant) Category. Biock - A Pocket - I Sector - G2 and GE
|nltﬁ_ln_=:;rte ntnf:he ig:‘!ram:uunish;ll t:s:m be applicable and the same will be charged as per contraciual rate of two vears, lists of creditors, ralevant 2) Vandana Gadiyal 14-08-2026 | Narcls, Description Of Boundarles: As per Sale
with effect from their respectve da a:;ii;?:—:;fﬂ:m ::.Est.k".he (Co Applicant 1) s, Deed: East: Nol Mentioned, West: Mol Menboned
Sr Loan Type of Section13(2) | Outstanding amount as = i s i o 3) Dhanpat Rs. 16,12,099" |North: Not Mentioned, South: Mot Mentioned. As per
No. Account No. Laan Motica n;tt,;] per Section 13 {2) Notice = E,ﬁ'ﬂ'g:.n,,r,r?é}{ﬁ'l if:ff' i ﬁ:t',lf.?m:ﬁf ikl {Go Applicant 2) Site - East: APF APPROVED, West: APF APPROVED.
Codes aailables: | WPA: 06-08-2026 Morth: APF APPROVED, South APF APPROVED
1 10107924778 BBG 29 (8. 2006 08, 36,037 635/- | Code i available : _ _
! L e e 10, | Last divte for receipl of expression of 21 Seplember 2026 The above mentioned Borrowers/Guaranions are advised (1) To colect the onginal notica from the undersigned for more

{Previcusly it was 08 Septombor 20246

Fsinject o axtension of CIRP timaolines by
| Horole NCLT, Dethi Bench

01 {crober 2028

{Freviously it was 140 Senbamber 2006

#aunject to extension of CIRP timelines by
| Harle NCLT, Deili Bench

06 Doipber 2026

(Previcusly iwas 15 Seplamber 2026)

Fsuiect B0 axtension af CIRP timelinges ty
| Har'ble WCLT, Delhi Bench

16 Ocrober 2026

{Previcusly it was 18 September 2026

fsufect to extension of CIRP timalines by
| Hon'e NCLT, Delhi Banch

21 [Ccipber 20080

{Fresicusly I was 24 Segiamber 200E]

fraudect by adtenaion of CIRP timelines by
| H_|.|r-'|_:_IE I".:'!'“LT I_:IHI_li Bench

20 Movermier 2026

Previcasly i was 24 Dctobes 200246)

Fsidyent S0 extension of CIRP tmadines. by

Hortle WNGLT, Defhi Bench

miensl

MAME OF BORROWERS AND CO-BORROWERS : 1. M/S AMIT CHAUHAN AND CO.
2. AMIT CHAUHAN 3, RICHHPAL SINGH

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF SHOP BEARING. NO. D-1418, IN BLOCK-D, 11, | Date of ssue of provisional kst of
MEASURING 1573 50, METER, FITTED WITH SEPARATE ELECTRIC AND WATER COMNECTIONS, WITH it et ohidadal e ki
FREEHOLD RIGHTS, TITLE & INTEREST OF THE LAND UNDERNEATH THE SAME (FROM BOTTOM TO TOP
WITH TS ROOF RIGHTS UPTO SKY)} ALONGWITH ALL FITTINGS AND FIXTURES FITTED THEREIN, Le:
SITUATED AT NEW SUBZ! MANDI, AZADPUR, DELHI-110033. AND BOUNDED AS: BOUNDARIES AS PER
SITE: EAST: PROPERTY NO. 1417, WEST: ROAD , NORTH: ROAD, SOUTH: GTHER'S PROPERTY

and compiats detads and (2) To pay the balanca cutstanding amaunt interest and costs aba, within 60 days from the date of
netice refarnad 1o abava 1o avoid [urlher sclion undar tha SARFAES] At

Date : 10.09.2026 | Place : Faridabad SD/-, AUTHORISED OFFICER, EASY HOME FINANCE LIMITED.

NET 4 INDIA LIMITED (In Liquidation)
Liquidator: CA Niraj Kumar

| Last date My subsmissian of
atjectiong 1o provisions| Bt

Registered Office; Plot Mo, 139-A-1, SIF Mohammadpur, New Delhi-110061
CIN: LT2200DL1985PLCO22649
E-AUCTION SALE NOTICE

Sale/Assignment of Mot Readily Realizable Assets (NRRA)
under Insalvency and Bankrupley Code, 2016

Mofice is hersby givan fo the public n gemeral that the NRRA Assels of Melt 4 India Limited
{under lhquidatian), corparate debdarn farming part of the Souldaton estale ane proposed o be sold by
the.undersigned through e-suclion in compdisnca with regulation 32 read with ragedation 374 and Z3(1) of
the insatvency & Banknipley Board af Inda (Liguidaton Process) Regulations, 2016, The inteneshed
persan may raferta the detaled Saie Process Memorendum & hips-ibbi.baanknet com

RELEVANT FPARTICULARS

13, | Date of issue-of Final List of
Prospective rasalution applicants

You are hereby called upon o pay the amounts 1o IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with [DFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as per the defails shown in the above fable with contracted rate of interest thereupon from heair 14, | Date of is0e of Information
respective dates and other cosis, charges elc. within 60 days from the date of this publication, faifing | Memorandurn, evaluation matre
which the undersigned shall be constrained 1o initiate proceedings, under Section 13 (4) and section 14 ﬂ:L;:gt_ﬁ‘[f;:lﬁ‘fln ';%%ﬁl'_’;ﬁ:*
of the SARFAES! Act, against the mortgaged properties mentioned herginabove o realize the amount 15, | Last tbte of Submission of
due to IDFG FIRST Bank Limited [erstwhile Capital First Limited, amalgamated with IDFC Bank resalution plans

Limited and presently known as |IDFC FIRST Bank Limited). Further you are prohibited under

saction 13 (13) of the said Act from transferring the said secured assets either by way of salellease or 18, | Pracass emad id to submit E0 [ dici i
il * g ol 16 tee o anicol ezt Cooss D NET $INDIALIMITED
¢ g . Sd-Authorized Officer registration as MSME Liquidation Commencement Date | 20.09.2024
Date : 10.09.2026 IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with =07 = = -
Place : DELHI IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) ABgis Fesplution Services Private Limited I Sl it g:ﬂ;ﬁ:dlly ma!wmﬂasm? INEJ.U"I l:!r Ir!1Et~
throlgh suthorzed signatory Sidohant Agrawal A uait o I ] VMBS 22 I O
fis Rasclution Professsonal of Karvy Digikonnect Lirmitad 1% h?&-;ﬁ whatever thara is _t'af's- 0. TacOUrse
E<miail d: kel cirp@gma.com, igsiddhantagrawal @ gmail.com besis', inchuding the rght of litigaticn, if any. as are
IEBE Registration No.: IBBIIPE-OLLE/1PA-1,2022-23,/50041 fully setoutinthe Sales Process Memarandum
] - ] ] - Authoriratian for ."153|E!".!'|'IEI'I[ valid till 30th June 2027
Rathi Graphic Technologies Limited Cote: 10 Saptamber 3036 Cesnn 5i0s Rai45 070
Flace: Mumbai Refundabéa { Adjustable Earmest Rs.34,86,783
CIN: L26960UP1991PLC013770 Money Deposit
NOTICE OF THE 2ND (POST COMPLETION OF THE CORPORATE INSOLVENCY PUBLIC NOTICE Mode of Sale Oniline by way of e-auction through

https - ibbi. baanknet.com
10.089. 2026 to 19.08_ 2026

RESOLUTION PROCESS) ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING (VC')) OTHER AUDIO-VISUAL MEANS{'OAVM') AND E-VOTING

TO WHOMSOEVER IT MAY CONCERN

Jindal Wood Products Private Limited (tha “Company™) having CIN:
U7TdasapL S0P TCOM2264 -and it= registerad office silugled &1 PMa.

International Asset Reconstruction Co. Pvt. Ltd.
I ,15‘ R C Regisiered ONice: Plot No. 246 - 2nd Flooe Okhila ndustrall Estate
. 1 Phase-lll Hew Delhi-110020; Corporate Oifice: A-607, 602 805,

Discuszan Meeti
e Floor, 215 Arlum, Kanakea Spaces, Andher Kura Road, : !

B LTS IR Y N

INFORMATION

Motice is hereby given that the 2nd {post completion of the corporate Insofvency resolution
process) Annual General Meeting {(AGM) of Rathi Graphic Technologies Limited ("the
Company”) will be held through Video Conferencing {E') Other Audio Visual Means ("OAVR')

132-A, Swarn Park, Assam Timber Mareet Industrial Area, Kear Rohtak
Foad, Dalhe, India-110041hereby nforns the public at lame, incuding
5 custamers, supphers, business assocatos, erplovess slakeholders
ard ofher concemed persons, thal an unfortunate fire incident

Andhen (East). Mumbai 400093; CIN No.; UT499901 2002PICT117525,
E: iarciamiarc.co.in, Websiti wank larc_co.in

Hﬂ'_flEE _UF SH_.LE '_IHHI:IUE_iH PRIVATE THEAT‘I"

Lasi Date for submission of Affidavit
imder Saciion 294, Bid docurmanis
and EMD

E-tvusction Date & Time

21.09.2026

24,09.2026 (from 14:00 to 16:00 hours)
27.09.2026

Parson mberestad in Biddng can conduct due diligence of their own, the Squidator will not
faciftale suchingpechon and duediligence process

on Wednesday, Seplember 30, 2026 at 330 P.M. (15T} o transact the businesses as set out in
the notice of AGM. In compliance with all the applicable provisions of the Compandes &ct, 2013
("the Act”) and the rules made thereunder and the Securities and Exchange Board of India
iListing Obligations and Disclosure Requirements) Regulalions, 2015 [*the Listing
Fegulations™), read with General Circular Mo, 1472020 dated April 08, 2020 and General Circular
Mo, 20/2020 dated May 5, 2020, and subsequent circulars issued in this regard, the [atest one
being General Circular Mo, 0372025 dated Sepltember 22, 2025 issued by the Minisirny of
Corporate Affairs and relevant circular issued by Sacuriies and Exchange Board of India
(' SEBI") and other applicable ciroulars issued in this regard, the Company has sent the electronic
capies of the Notica of the 2nd  {post complelion of the corpaorate insolvancy resalution process)

occurred at the Cnmpan{'s factory E!emuuan in the garly houwrs of
30 August 2026 3l approximabely 2:45 &M,

Thie fire wias immedialely abanded b and necassary sleps wens Bken
b conlred the silvation. Tha Compary s preseally assassing e
drcimgiances surrgunding the incident IE!JI‘II:I-FI circuit is suspected o
be one of the possible causes, however, the exact cause of the fire
15 yat to be ascartained.

The Company is alsain the process of assessing the actual exfent of
fess and darrmia, inchiding the impact, i amy, o0 1he factory premises,
rrachingry. slock and other azsels. The finad financial imgact of the
incidan is theralore not ascartainable at this stage.

The Company s 18eno &l necss=ary staps in consufiabon with [ba
concerned authorities and other relewant siaksholders -and is

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK. UNDER THE SECURITISATION AND
RECOMSTRAUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT
2002 |SARFAES! Act)

The pndersigned ag Aulhozed ORficer of IMernationat Assel Roconstiuctian Gompany Privals
Limied (héreinaftes refernad ta a5 IARC) has ta%an owver Physical Ppssessmon ol the schedids
property urdes the SARFAES! Act The first auction corducted by WBRC 31 @ Reserve Price of Rs.
8.52,000¢- fegual b FR) Taded to allracl 2 seccesshul bid, Now we ane gutling (e propes by at ths 1
Raserea Prige in A=, 8 80 000, Hence, please ba infremed thal i the fotal audstanding dues of Rs.
12,38,933.81/- [Fupees Twek'a Lawch Thirty-Eight Thousand Mine Hundred Thirty-Three and Eighty-
Qe Paise Oahe | 25an [05.00.2026] together with furtharinterest &nd ofbar amounts at dotismonted

Anncuncement of Succassiul Bedder

Impaortant Mates:
E Auclon wil he hedd [be Sale af Assigrenents of NERA Assets of (he cofpanyle debiar on "AS 15
'WHERE |5 BASIS, AS I5 WHAT 5 BASIS, WHATEVER THERE 15 BASIS, NO RECOURSE

BASES", withcul ary representation, warrantes or indamnily and will ba conducled onling on
mtps:iibbd baanknetcom

AGM along with the Annual Repaodrt for the Financial Year ('FY') 2025-26 o those shareholders urdertaking the necessary processes in relgtion to the incident, rate theneon ane nod paid within Fifteen days (15) days fram the date of ths pullication of this notice 2. Intarested appicants may faler lo a-Auchion Process informatian Decument for dataled terms and
whose email addresses are registered with the Company! its Registrar to an issue and Share LHE EIIIIEH'I_ o Dr:}f-'ﬂttlfﬁ Ia;m the ﬂ'ﬂmgl‘l:;“&ﬁt are chosely NEIIEF}E then 1 aushorized officer will procesd for sake via privabe freaty on or after [23.09.2026/, as stated condiong :ﬁ‘mﬂﬂlﬂE E-_Jl’nli:ljhm;lh*{:hﬂ '.'fiﬁlbfllﬁﬁ:g Criteria, Declaration by Bidders, EMD
Transfer Agent viz. MAS Services Limited ('RTA') / Depository Participant(s) (‘DPs') /| |0¢ Sualon and ame lsng approprials measures o peoiec balow A R R R R A

g { ! B L ipantish | ) interests of the Company and its Eﬂﬂhﬂhﬂﬁ and to restara normal Public at large i infarmed that the secured property as mentioned i the Scheduis are available Tor 3. Prospecive tiddars shall submit the requisite documenls, induding an underaking of eligibilty

Depositories,

Further, pursuant to the provisions of Regulation 3601)b) of the Lisling Regulations, a lettar
providing the web-link, where the complete details of the Annual Repert including the Motice of
AGM for FY 2025-26 can be accessed, was dispalched lo those shareholders whose emall
addrezses are not registered with the CompanyBTADPs/ Depositories, The Motice of 2nd {post

raticns. at e earies! possible opporturity, :

g Company wil communicale ary material developmends relaling
ta Ihe incident, including the assessment of Me foss and dqma?e.
as and when tha relavanl information bacomes available,
Tha Company apprecigtas the cooperalion and support aof il 2.
employses, customens, suppliers, busmess associabes and all other

sale through Private Treaty, a5 per ierms agres abile b the LARG for reaszation of 13 dues urder Sactian 294 of tha Insclvency erd Barsruploy Goda thrawgh the BAAKKNET awchon platform
Standard terms and condifions for sale of progerty ihrough Privale Trealy are a3 under: hitps. bkl bagnknet com

1. Baletheowgh Private Treaty will be on “A% 15 WHERE IS5 BASIS™ and "5 5 WHAT |5 BASIS” 4. Praspecive bidders shall depost the Eemest Monay Deposil ([EMD) through the BAANENET
The Purchaser shall be reguired b deposit 10% of the sale considerallon as wafand an duchon platlorm: hips-Mibbl baanknet.com

10" Sept 2028, Tha remaining 90% of the sale consideration shall be paid on 25" Saptamber 5. The undertaking refermad in clausa 3 hereinabova should state that the prospective bidder doas nof

completion of corporate insolvency resolution procass) AGM and Annual Report for FY 2025-26 stakeholders during His siliation 2024 sulfeer from ary neligibiby under section 294 of the Code bo he exdent applicable. Prospecine
t= also avallable on the following websites:; Far Jindal Wood Products Private Limited 3. The Pumchaser should conduct due diligance on all aspects refated b he propsarty (undér 520 hiddars may nosa that # fourd ineligible st 2my siags, the EMD shall be fofedad &5 par IBS| Circular
BT s eB ERE R BREE Ao Y BEEEA bl SR GERERGE  ChiEd = Sdi- through private treaty) to his satisfaction. The purchases shall nat be enfitied to make any o, BEULIQE4I2025 dated 28" March, 2025

Lilw_isﬁinpd‘?a_{mm and [,:]EIN aﬂm':;l Eumiﬂi ngs,lﬂ: y fi,ﬂﬁﬂﬂ -:':-rE.DL.fE-'.-ming Sﬂimg Atul Kumar Jindal chaim aqaingt the Authonzed Officer’Secured Ceedibor in this regand al a later cate E. Kindly nota that EMD payment must be made through the BAARKNET portal by adding funds %o the
idar)- ' ti dl Director Date; 09002026 4, ARG resrves the right to rejact any after of purchass without assigning ny reasan. a-Wallal and diicking "Participate” lor thi respective auclion. The inbarested bidder should craate

provider’ ) - www.evoting. nsdl.com. DIN: (1187 AZ8 Place: Dalhi 5, The Purchaser has 1o bear ai expenses for obtaining Khata, stamp duty, registration fes snd fheir Lisar 100& Passward in the auction partal and deposit thair EMD amaunt in the E-Wallat of the

Pursuant 1o the provisions of Saction 108 of the Act, read with Rule 20 of the Companies other expenses; taes; dutles, soclety tues in respect of purchase of the propesty pertal. For gy quary regarding the 8- auction pertsl, reach out lo BAANKNET (Bank Assat Auction

iManagement and Administration) Rules, 2014, Regulation 44 of the Listing Regulations B.  Sale shall bainaccordance with the pravisions of SARFAES] Acl! Rules. Retwark), Emal 10 suppan o baanknet@pshalance.com

finciuding any statutory modification(s) or re-enactment(s) thareof for the tima baing in force). & Hao! Hame of Borrower! Amount as per 13(2) Demand Reserve Price for T. The mammum tima siowed b tha Suceassid Bidder for making peyment of balance Sale

Congideraion (i, e, accepled Bid Amcunt plug olher dpphcatie tavas | dules atler seofiadjusimant
: of EMO! recesed) along with inderast due is 80 daws fram the dede af LOI.

T 8. B0 DO/ B, Ilis clanfiesd hal, s invitason purports bo invile prospeciive bidders ard doess rof creatie any kind of
hincirg abligation on the part of the Liguidstar or the Company io efacheate the sale. Ligudatar has
gL b eefand (eder fcancel andiar mddify, Gebale any of S dermesand condiions maiading limesndgs
Detois gl P af E-Auction & heg discretion in the inferest of Ligudation Process and has foht 83 reject any b

atails of Secured Assets: wilkyau ary praor nofice or essigning any reasan whabscaver &) ary slage of tha auclion,

House no.2552/L1G, Ground Floor, Housing Board Colony, Sector-5%5, Faridabad 121004 8. Plzase nots that fie essignment will oe subjact o the provisaons of 185 Code. the regitations made

Thieafoeesald Barrowen Guarantors Martgagors attentan |2 inited t provisies of Section 13(8) of theseundar and tive Process Informatian Document
SARFAESE Act for mademplion of securad asssls manfioned haraingbave By lerdering the
aforementioned outstanding. dues together with il cosis. charges and expenszes incurred by the
bk barfore i s ol secuied assels.
Diate: 1004 2026

Place: Delhi

SEBI| Circular no, SEBV/HOCFDICMDVCIR/PL202242 dated December 09, 2020 and the
Sacretanal Standard on General Mestings issuad by the Institufe of Company Secretaries of
India {"55-2"), the Company is pleasad o provide [ts mamber the electronic voting {'e-wating’)
facility through NSDL. Members may cast their votes on all resolutions &s set out in tha nofice of
Znd (post complaton of the corporate insofvency resolution process) AGM using the remote =
vating facility or e-voling during the said AGM. The details with respectio remaota e-voling period
and cut-off dale are as follows:

s e e e e SR o

ut-off date for determining members eligible | Wednesday,
for remote e-voting/e-voling during the AGM | September 23, 2026

Commencement of remote e-Voting period Sunday, September 27 2026 at 9:00 AM
End of remote e-Voting period Tuesday, September 29 2026 at 5:00 PM

Holice under SARFAES] Acl

T 11,08,242 /- (Rupees Elevan Lakh
Eight Thousand Twa Humdred and
| Farty-Two Only)

Guarantor(s)

MA. VIVEK SHUKLA
& ME, ANITA PANDEY

Privale Treaty

TO WHOMSOEVER IT MAY CONCERN 1

AK Lumbers Limitea (the “Company”) having CIN:
U20A00L2000PLC104257 and fle redislensd alfion siluabed a8 PNo.
132-A Swarn Park, Assam Timbear Marwal Indusirial Arsa, Maar Rohlak
Foad, Delhi, India-110041hereby informs the public &t lergs, incuding
its customers, suppliers, business associates, employess, stakeholders
arnd ofer consemed persons, st an l_mfmjmnata fira incident
occurred at the Company’s factory Eﬂ!rm.ﬂ,e; in the early howrs of
30 August 2026 aiapﬁir'n: mately 2:45 AM.
The tim was immadiaglely atbanded & and necassary sléps wana laken
o confred the silualion. The -Eq}mpalzl is prasently Bssassing lha
circurnatances surrgunding the incdent. A short elreult s suspected to
be one of the possible causes; however, the exact cause of the fire
is yet to be ascertained,
Thie Company is-alss n 1he ELIZ‘%& af assessng fhe actsal extent of
loss and danﬂEE, including the impacl, if army. oo tha fadlory premizes,
machirery. stock and other assets. The fnat financial impact of the
incicent is thenafore not ascertainable #t this stage.
The Company s [3ng &1 necessary staps (n consuflaion with 1he
concerned authoribes and olther relevant siakahalders and s
underiaking the necessary processes inorelstion fo ihe incidend,
The Board of Directors and the management are closaly monioeing
e stualion and am |aong appreprabs massures o probecl s
interests of tha Company and ik siskehaliers and bo restore normal
aperations at e eariest possibia opportunity, _

¢ Company wil communicale any material developments ratating
b lhe inddenl induding lhe assessmant of be loss and damaga,
as and when the relevant information becomes available,
The  Company appreciates the cooperation and support of s
empoyess, CUSHAMerns, Supiers, Dusness associates and all other

(Miraj Kumar)

Liguidator for Met 4 India Limited
|BBUTPA-0D1IP-P-02368/2021- 20221 3586
Email: ip.netdindia@gmail.com

Mobdle: 98187 27408

Adhorized Officer Dwete - 10082025
IARE Pvt. L Placn : Mew Dai

NATURO AGROTECH INDIA LIMITED

{Formeriy known as NATURC INDIABULL LIMITED)

CiN: LT2500RJ2016PLCOS5E30
Regd. Office: House No, M-43 And 44, Raghu Vihar, M Block, Shipra Path,
Mansaravar, Jelpur, Rajasthan, India, 302020, Tel: +91-9838234076
Email: infoi@naturcindizbull.com Website: wamw.naturcindiabull.com

NOTICE OF 10th ANNUAL GENERAL MEETING

Maotice & hoetry given that the 1dthAnreal General Meeding (AGM') of the Shancholders of RATLRED
AGROTECH INDIA LINSTED {*Compary™) (Farma©y known as MATURO INDIABLUILL LIMITED) wall b
haid on Wadnesday, Sapiemhar 30 2086 at 05:00 PM. [K5T) at the regsisred affice of the Company
stakeholders during fis siluakon siated ol House Mo M-A] And 45 Raghu Vibasr, b Bigck, Shipra Paih, Marsarowar, Jaipur
For & K Lumbers Limited Rajasthan. india. 300020 to trarsact $ha business as sat out in the Motice of the 108 AGM ['AGM
Sdi- Matics), at @ common vanue

Atul Kumar Jindal Pursuart to General Croular Mo, 002023 defed September 25, 2023, ssusd by the Mnkbry of
Director Corporate Aflars, ard Circwer Mo, SEBUHOICFINGFD-PoD-2PYCIRM203216T deted Octobar OF
DIN: 1187828 2023, insued by he Securbes and Eichange Boand of india and In complisnce with (ke provsions of
ire Compasies Acl, 2013 [“Acr) and e Secwiiies and Exchangs Board of inde (Listing Obligations
sl Disclosura Ragunomesns) Reguiabans, 2015, ("SEBN Lisling Reguiations™), e AGM Mabon ard
Ihas fnnual Faper for Anancial year 2025-26 has bean secrenically serd on Wednesdiry | Sepbéembe
L9, 2026 by emal o Ihose Shavefoiden whoss small aodresses ans regisiansd with The Company |/
Fasigistre amd Share Tranaler Aganl, M MUFG lnlme ireia Prvale Lirsied | Depasiian e
pantsla)  The ssd Anneal Repun mcluding AGH Nofice i #lso oviilable on e websles of e
Campany &l awa nafucsrdabul com , on Fe welnile of NDSL al sy svoling ned] com , and on o
wabafa of (ha Slock Exchanges (8. BSE Limided al weas bsaindia cem

Tha Campany & providing s Sharshalkdam tha a-oiing fcllly to casl ther voies an all e resakiions
sl gul m the A Molice by usng an secironic yoling sysbem Fom o place othar than e verem of
I AR Lo renobe e-voling ). Tha Company wil alo priovids & facibly for e-waling 1o Bharahclders
during the AGK. who hava nol ceal thar wale by remohs gowiing, The Compary has anterad o an
arrangermant with M504 o provide semale a-yoling and e-valing dunng the &Gk

SEaefakla will Fava e oppariunity 1o Gasl It wiphis rlmclady ar dunrg e AGM or e Businass
aa mat aul o e AGK Nobics theough e elictroric volng syalem. The detisled insifuctions nalsling
o remdie e-valing and e-valing ding Fe A0 for sharaholder holding shane in damatarinlizes]
iradi, plhiysloal made, ard fof sharholden who have nol rgebosd Teif emal addsdisos ane pro-
widad (n Ihe Mobes fofming par of Bw AGM Nobce. Irefruclions for allesding The AG heougn

Members {holding shares aither In physical Torm or In dematerlalized form) whose namas
appear in the Register of Members/ List of Beneficial Owners maintained by Depositories as-on
Wednesday, September 23, 2026 ('Cut-Off date’) shall be antitied 1o attend the said AGM and
vote through remote e-voling! e-voting during the AGM in accordance with the fimelines
meantioned abova, The remaote e-valing lacility shall be disabled for voting thereafter, and voting
shall not be allowed beyond the sakd date and time. Once the vole on a resolution is castby a
Member, the membear shall nol be allowed to change it subsequenily or cast the vole again. The
voling rights of the Members shall ba in proportion 1o thelr shareholding In the pakd-up aquity
share capital of the Company as on the Cut-0ff date. Members wha have already cast their vote
on resolutions by way of remole e-voling pricr Lo the AGM shall also be aligible 1o participate in
the said AGM but shall not be entitted iocasttheirvote again,

Any parson, wha acquiras shares of the Company and becomes a Member of the Company after
the Company sends the Motice of the 2nd {post completion of corporate insolvency resolution
pricess) AGM hrough E-mail and halds shares as on the cut-offl dals, may obtain the Usar 1D
and password by sending a request at evotingi@nsdl.com. However: if hefshe i3 already
reqgistered with MSDL for remote e-voling then hefsha can use histhar existing ussar 1D and
password for casting the vole

The detailed procedure for casting of vote by way of e-voling and joining the AGM through
VICIOAWM, including the manner in which the mambers holding shares in physical’dermat form
and who have not registered their email addresses can cast their vole through remote e-
voling/e-voling at the AGM, s provided in the notice of AGM.

In case of any queries and/or grievance connected with e-voting, you may refer the Frequently
Asked Questions (FACKs) for Shargholders and e-Voting usar manual for Shareholders available
al the download section of www.evoling nadl.com or call at 022 - 4586 7000 or send a request to
Ms. Pallavi Mhatre, Senior Manager, NSDL, 4ih Floor, 'A& Wing, Trade World, Kamala Mills
Compound, Senapatli Bapat Marg, Lower Parel, Mumbai 400 013 at the designated emall
address: evolingi@nedl,com or at telephone no, 022- 48857000/ / 022-245870HK, Members may
alze write o the Company Secretary and Compliance Officer of the Company at
nikunjudyonBSEgmail.com

The Membars are requasted to carafully read the notice of 2nd (post complation of corporate
inzolvency resalution process ) AGM and in particular, instructions for joining the said AGM and

manner of casting vote by way of ramote E-m!l’ng&l-mlin at the said AGM, > o
For Rathi Graphic Technologies Limited

MARBLE CITY INDIA LIMITED
Regd. Off A-30, S - 11, Second Floor, Kailash Colony, New Delhi - 110048
CIN: LY48990L 1593PLCO56421

www.pgil. compgindustryitd@gmail.com

NOTICE TO SHARE HOLDERS REGARDING THIRTY THIRD ANNUAL
GENERAL MEETING AND E-VOTING INFORMATION

Pursuant to section 96 and 108 of the Companies Aok, 20013 read with Rule 20 of the
Companies (Management and Adminisiration ) Rubes, 2014 as amended from time to
tire and SEBI {Listing Obligations & Disclosure Requirements) Regulations, 2015,
Matice is hereby given that the 33" Annual General Meeling of the Members of the
Company will be hald on Wednesday, 30"Seplember, 2026 al 09:00:A M. through
Video Conferencing ("WC™) ! Other Audio Visual meamns ("CAWMT) ko ransact the
husinesses 35 contained in the Motice of the sforesaid meeting,

Pursuant to-Section 81 of the Companies Act, 2013 read with Rule 10 of the
Companies {Management & Adminsiration) Rules, 2014and Regutation 42 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 as amended
from fime to lime. Notice s hereby given thal Register of Members and Shara
Transfer Books of the Company will be remained closed from Wednesday,
Septamber 23, 2026 to Wednesday, September 30, 2026 (both days inclosive) for
the purpose of tlaking record of the share holders at the Annuad General Meeting

The Nolice along with Annual Report 2025 = 26, elc. has been sent through
Electranic Mode 1o the membess whose Email 1IDs are registarad with the Company
or the Dapasitory Parbicipant(s}. The date of complation of amail of the nobices to tha
sharehodders is September 08, 2026

The Motice of the AGM and Anndial Report are available st the Company's webside —
wiwnw, pgil comand website of the Stock Exchanges where the Company' s Shares are
listed as well 3% in the woabsile of National Secunties Depository Limiled (NSOL) -
hitlgas e envating. nsdd. com,

Im casea you have not registared your email |D with the Company'’ Depository, please
follow below instructions o register your email 10 for obtaining annwal repart for FY
20:25-26 and login details for e-vating

Physical Holdeng: Send a request to RBegigirar and Transfer Agents of the Company,
MAS Services Limited al info@massen, com. providing Folio numbser, Mame of the
sharshokder, scanned copy of tha shara coificatea (Fronl and Back), PAN{Sal
atlested scanned copy of PAM Card), AADHAR, {Seif allesied scanned copy of
Aadhar Card) for registesing email address.

Please send your bank detall with original cancedled cheque fo our RTA (e MAS
Services Linbed, T-34 3nd Floor, Skhla Indusirial Area, Phasea-l, New Delhi=110020)
along with ketter mentioning falio no, If not registered already

Damat Holding: Please contact your Depasilory Parlicipant (DP) and registar your
email addrass as perthe process advised by DF.

Matice is hersby given in complianee with the provisions of Section 108 of the
Companies Act, 2013 read with the Companies (Management and Administraticn)
Rules, 2014 as amended and Regeation 44 of SEBI (Listing Obligations and
Disclosure Requiremants) Regulations, 2015  thal the Company. 5 pleased to
provide s mambers the facility o cast thair vole{s) by elecironic means an all ha
reactutions as setforthin the Matice.

Date; 09002026
Place: Dalhi

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
& o, Express (P) Limited cannot
. VICIOMNI are wlao prorddied in e AGK Molics
Nikunj Daga be held responsible for such The Sharsholders are haraby requested to note that:

Place: Mow Delhi Manaﬂ:"\g Director A pAncn, WhGES v 8 necoided in [he Regialer of Sharehokders Beredcinl ovnans mainbmire)
Date: September 08, 2026 DIN: 00360712 contents, nor for any loss or by 10 CApCRACHanPrER a8 of oo 010 Qe L., Yrasnasdy, Seplemeer £3, 226, Shal ooty be

3 4 antitied 0 aval of the faclily of remoby o=y of g-yaling du thisg LA
Delhi 10044, Mobile: 5512415348, Email nikunjudyogeo@aman.com, damageincurredasaresuttof o el iy porc i Coors o iy St 1. 204 0000 AM. o
Rockhiared Doy BLIZAC Suctont, Mo Viey. Higur: Ghasahnd (VI Pradest) Moblle fransactions with companies, IR e SR W oAl e oot & s AU Wk Ve
associations or individuals | | «
advertising inits newspapers

through rerraia a=veling shall rol be liowed beword 0500 P&, on Tussday. Saplembor 20, 2004
3582868855
or Publications. We therefore

A\ AXIS BANK LTD. [Possession norice] [ EbssmiGiesd:

Tha weling righis of the Shasholders ahal ba i proporicn &o el shares i« e pad-ip sham
Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010, make necessary inquiries

o

capilal of $he Company a8 of ke cul=0 dais La Wednasdoy Sapbambes 33, 2020

Dinly fhass Sharehaldam, who wil be presen in the AGKM and Fave nol cosl $hair vols on e
Mesoludors through remdla a=woling end ore oBharsisd nof Bared Trom doing e, shall Be sligitla
10 wole Ihvowgh [ E=waling sysiom avnilabie dunng e 100 ACM

T Eihavs bl who hivve cost e voie Boogh rmmos e-volng may aiend ire A06 bub ahad
ﬂﬂhﬂmrﬂtﬂl’lmﬂ!imw

Bny parson, who Bacomas 8 mamber ol the ﬂl.'.-l"ﬂ'lﬁl Aner Ilﬂd‘-l'ﬂ ihi &GN Matica by amal @nd
holding shaes as of ‘Waodnesday | Sepiomior 21, 2024, may rafier i the AGU Notice s céilain
tha logn |0 and password rom MUFG [l (rcka Private LimBed by sending & regquest af syl

B

' . U " ihr i ] . g com The Company has engaged the services of NEDL 1o provide e-voling facility, The
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006. before sendin g any monies o “neranakiars wiies Smal I b ik gmisnt oay AeP 1S QUGRNND oF avbll Y s SR remots a-voling panod will commenca nn Sunday, 27°Saptember 2026 (09:00 A, M.)
Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and . . n [he AGK Naties to Tuesday, 28" September, 20260500 P M)

Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power or enterl ng INtO any h i case sharehciders have uny queries regurding atiending AGMis-voling, they may refer the During this peried, Members of the Company may cast thelr voleds) electronically.

rrequanily Asisd Cusilions |('FALDS) and e-yoling manisl owillabls & wwsavalingindib com
unoesr Pein SECHon of wils an eral o halpiesk evoingra com af aontac] ME F'rﬂi-ﬂhlﬂ Pt
{C2-Gal 0498) or Mis. Shruthi Snaity (032 G648 B00) or ME Snalsli Jajoe (0225040 DUiG)

For NATURD AGROTECH INDIA LINITED
(Farmerty known as NATURD INDIABLILL LINMITED)

Tha remota e-valing meduls shall be dsabled for voling harsafes, Onca the vale on
a rasolution s cast by the member, the same cannot be changed subsequently, Thea
vating rnights of the members shall be in proportion to their shareholdings as on the
Cul-off date (Record Dale) i.e. 23" Beptember, 2026,

Any person, who acquires shares of the Company and becomes membar of 1hea

conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having
failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular
and to the public in general that the undersigned has taken Possession of the property described

agreements with advertisers
or otherwise acting on an

herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8 i i 841 c fer di it Tt -ah ¥ iho cilaf dals |
of the Said Rules. The borrowers mentioned here in below in particular and the public in general are advertlsement In any oo m"‘:'ﬂunljl'lm E:E::gﬁnljnfhe:r Eggﬁat:n ;:uht‘:i:i_:ﬁu'z?nID‘Hr:;ijg::;;i:“nz;::'qufsll';
hereby cautioned not to deal with the said property and any dealings with the said property will be subject manner Whatsoever_ Phace: J::: . m evoiingi@nsdl.co.in ornfe@massen.com or pgindusiyd3@gmail.com. However, f

to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,
costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co-

Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of (&) pb Housing | R ENDIX IV-A : :) LJBLI LE MC
the Act, in respect of time available to redeem the secured assets. ol e B“m.'l:i il AUCTION-SALE MOTIGE FO® SALE OF ISMOVEABLE ASSETS URDEN THE SECURITI
Ehar i "

the membsers are already registered with NSDL for remode e-voting them they can use
their existing wser 1D and password for casting their vate

For edectronis voling Instructions, Members may go through the instructions in the
Motice of 23 Annual General Meeting and E-voling user manual for Sharehalders
avallable at hitps:fwww evoling nsdl.com or send a request to evotingi@nsd.co.in

APPENDIX -1V-A - E-AUCTION-FUBLIC SALE NMOTICE of IMMOVABLE PROPERTY/IES
TION AND RECONSTRUCTION OF FINARCIAL ASSETS AND

ENFOACEMENT OF SECURITY INTEREST ACT, 300X HEAD WITH PROVIS0 TO HULE 0|0} 0F THE SECUIITY (NTEREST |EWIGMCEMENT )| NULES, 2042 )

Bz, Off 1 ¥ Floge, Arivliah Ohaepn, 13 Keiberhy Ganisd Marg, Bew Dol 1100, Phossa-Sd 1.3 X5T174, IXIETITE, 2AT00 18, Winbo-armw, ko eing pam

B.0.R0MDA: Shop Mo, 413-414-415 A - , Tih A, Gaur Gity 1. T ig, Sactor 4, Grealer Noida, Utlas Pradosh- 201318 i 1 | |
Name Of the Borrowersl T %2;“2#3 f?gtll())gr hotica is rﬁrerlz; l_::ng:‘:llilf:h-sql:uhltl'l rg%al?ﬁdm parllrl:ulu.rI:élraria:rzﬂ;::!‘&qu_ra:rz;:'liﬁ:ai:lrs::':m E[::?:jrr.t::-ﬁhlg;a':lng [T nn-anesaénh:%edmmu:u%n |1._rlg.- I'I?ﬁuésﬁaﬁﬂmu?l" no-0 ::;,ﬁ;:,::ﬂ;ﬁﬁ'ﬁté 'ﬂmg;ff:aﬁﬂn%ﬁ? EE::E;:: EEED[;;? m:ﬁ;f;'éﬁ
rganed: e 52 i, 5 ' 5 hich Fas hasn fake 3 - by ponzed Cficar of My ! : !
Descrpton of e charged | B8V T Rl bl S S 6T VAR A VR ke T ik ST WA s BT TG0 | s imtas A~ 20 - 1, Second lot. Kalash Coory. N Dol 11004
T Morina v . Lagsl Repr foe, (mhedar Knom Unkaown|, BRRCureya), aimmiEraibed], SuccrESans), ALsignes) 18 (eEacii IIErMES) il - ngi A il - Taf - i ; Agi
Guarantors/Address Mortgaged Property | Dte Demendnoie | fmeapetfis oot e o B £ R S5 S, Pt S i n i o dbaioms | | B o O e o o AGhT
Possession Date o o awl.w.' IE':'E“? umrif: Pr%%?ﬁ[ﬂu - ?ﬁn: Hﬁ' W i Tarr, aﬁ E iﬁ Amember can opt for only one mode of voting i.e. either through remote e-voling or at
1. Mr. Vinod Kumar (borrower) S/o Mr. Premraj | Residential/commercial Property| Rs.3430228.69 "Ry j 1] tan e | BRI l-mhl melh | & il b J AGM through e-voling The facility for voting through e-vating shall be made
Rlo- Mohalla Raj, Chandausi Near Mela |A . 1.2 M . . . I]'I]"IHTWI]EHH, FLTInhr Singh | Rs, 7,11.280,93 & | Prymical (Ground Hpor Shﬂhla 3-8, Pl My, 10 Rs. Bs, 72000 Re J0-10-200G0 13- 10-20 268 - Mol géaitable al the AGM and ths mambers who have casl thalr vabe by frriode @-voling
J, dmeasuring 51.28 Sq. Mtr., Situated |  pe 37818.00 fiaha & Sabwiat Singa Gaba M0l2018  |Possesion|SG Beta Tower, Sacter - 3, Vasundhas | 22,189,000 {2,21,900 10.000 | 10.00 A& - | 02:00 P - | Known Borin s ROl e alsn attand the A but shall net be ol 4 ssst thair wota
- : o . . {Branior), B.0.: eida Ghazidag - 201706 530 PM | 03:00PM HERS ¥ ; :
Ground Sambhal Uttar Pradesh-202412, 2. Mrs. | At Ek Kita Residential House Mohalla as on 23.04.2026 Togeiher “":11';':“5:“ MiToeT 1L p 0. 35 appHcabN TRETORaEal Expeanes, EoTL, CRanpet SLC. MCRTed pka B 4215 of pEymon ancor ToaREaon BarecT ** To 1he DaTt Knowiedgs and again. Mr. Samaer Kishore Bhatmagar Company Secretary in Practice has been
Mamta (co-borrower) Wio Mr. Vinod Kumar | Raj Chandausi Tehsil Chandausi Distt. + Inte.res’.[ & irdermatien af ihe aulhonzed Gizer of FNB Housing F=anca Limiled, there are no ol hes ancambrances, clmms in respect of shove momliened immevable secured assets excep] what is Ssciosed appointed as the Scrutinizer fo scrutinize the voting and remate & — voting process in
R/o- House No. 212 Mohalla Raj Chandausi | gombhal In The N Of Mr. Vinod in fe Colisma No-K. Farther sech encembrasces 1o be cabered/paid by the successhal purchisenSidder af H:.-Hurund.lhurplirt:h!purthnqrjtll?ﬂﬂ'ﬂ*W'W!“"d In i=dipendenty a fairand fransparsnt manner
ambhal In The Name r. Vino other ex ascertain the weracly of Ihe mentisned encumbrancas. (1.] A5 on gake Thend is no ooder resiraining endfor coorl Ajmeton PREHFLAN authoraed Officer of FMEHFL from sHEnu_am’arﬂ?aM:: .
Near Mela Ground Sambhal Uttar Pradesh- | - </ Mr Prem Rai. Boundries P dareaing of T above amimovabla properiessec L assats and st & mamonsd in column no-K T2 The prsgective purchasenbedder end imerestad parties may ndependenty fake ¥ The resuits of g-voling will be announced by the Company after the A.GM. and will
bo2a12 . j. 21 05 2026 Fﬁ%'l:ﬁ_u“ l:;1-':}: EL‘-&'.PE:W rm_n :::-t:ntrlrnsl-’:-'lknluaiﬁn,ﬁic {-: . %ﬂﬁj F;-_'::' umn Fo-K. 'M';J!ﬂ" bl Inxl'*-}rﬁ'gﬁ 'h$!1l!'=IU*1:"= 1?:'1_”“'5?‘:'1'-'«"-;"! DL'E;-I“";F mr{.ﬂﬂ-g"'r'!h'-!"“ﬁlh ﬁ"; also be available onits websibe Le. werw pail com and 1o the Stock Exchanges whare
i . - FL and salisf then = i Ak mespects pnor o Submitbng bendenbid apedicirtsn dorm orma =ris], Toe Birkdenls) s 1w e and congdions ol s auchi fig with the ! ’
As Per. Certificate: -East Sa_dak ' . Frims: |1]F1P:|5eknrulu|r|.':laicnlﬁ-|n:n1 I'.5l.*‘:?:'l]f?:ll‘:'lllill||-.':|I'i|‘r'.|||ilg,'I-'IJIE'HI {Enin :‘Enm:lf-F:I..I-;_E'ﬁFI'IF'.le vl 53-'{_]:E-‘:|'||J:'£I"H!.-EEI.IE. ﬂb i'Ju.‘ﬁﬁll.’r:';.'-;HE:?'slilEhﬁu'.u ulmP.EEI!'IEIIIdﬂTﬁii?J irz:llju:lusll'i.ﬁ ]| the Company” s Shares are listad.
i
18ft. Wide, West - Rasta 8ft. Wide, EAMES] MOney o e Same gy o noskater than nestwamkang day. Thirsaks may be conlimed i favou of {bid Erslaﬂ,'allzens_mn% 25% ol tha S el bry the Bacina d credios in &2 cordincs wih For Marble City India Limited
North - House Of Vijay Pal Etc 05.09.2026 Fula?Ezllcf:—lh_aE?l:ﬁ.rll.'l;uaa;]i;ltrél::}tw;rﬁ-hjﬁs.ﬁ_ﬂu%_ .afi'mﬂrlnns.'j_ﬁ_:h:-‘ifrihs-ahr«:ﬂﬂd&mﬁnjamﬂmm'ﬁi{mmdmuﬁdn;llrﬂ r_r-:Ilsa-lsr'.'.rlil1nh:IE-- I":':r'u:;nm:;}atm:m' mul ’ Sdf
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Vljayawada Branch:- PNB Housmg Fmence Ltd. #39-3-1, 2nd floor, Above Anjenayelu Jewellers, MG Road, Vijayawada - 520010

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

FORM A
PUBLIC ANNOUNCEMENT

TECHNOPAINTS AND CHEMICALS LIMITED

(Formerly known as Fortune Paints Private Limited)
Regd. Office: Plot No. 1A & 1B, Techno Houz, Hitex Road, Shilpa Hills, 1zzat Nagar, Kothaguda, K.V. Rangareddy,
Serilingampally, Telangana, India - 500084

NOTICE OF BOOK CLOSURE

imance Limlted
i Kl Bpal
Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of Financial Assets & in compliance of Rule
8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
issued demand notice/s on the date mentioned against each account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60
days from the date of notice(s)/date of receipt of the said notice/s. The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VIJAY MINING & INFRA CORP PRIVATE LIMITED

RELEVANT PARTICULARS

general that the undersigned has taken possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the said Act read Notice is hereby given pursuant to Section 91 of the Companies Act, 2013 read with Rule 10 of the 1. |Name of corporate debtor Vijay Mining & Infra Corp Private Limited
with Rule 8 of the said Rules on the dates mentioned against each account. The borrower/s in particular and the public in general is hereby cautioned not to deal with the Companies (Management and Administration) Rules, 2014, that for Members holding shares in , ,
;])_Lopgrtyhes and ?ny dealing W|thdt?e property/|esf\éwllbbe subjectsto tpg chtarg? é)f ]E’tuBXl?usmg Fmatntﬁ Ltd, forlthglamounéand |meresttheéeon af perloan agreement. plhysigﬁl forr‘fllvﬂl’e R?iSte;soL l\éemberi an% oszféare _IT':anSLer B;)gkﬁ gf the %Omp;&yevgl r;rc?ain 2. |Date of incorporation of corporate debtor |January 21, 2010
e borrowers'attention is invited to provisions of Sub-section (8) of Section13 of the Act, in respect of time available, to redeem the secured assets. closed from Wednesday, 16th September, to Thursday, 17th September, oth days ; : : : : -
L P ( ) Date of b Date of inclusive), and for those holding shares in dematerialised form the Record Date shall be 3. AUthomy under Wthh corporate debtor is Reg'Strar of Companles-Vuayawada
AcggSnt Name of the Borrower/ Deameagd Amoun_t Possession Description of the Property/ies Mortgaged 16.09.2026, for the purpose of the 18th Annual General Meeting (AGM) and payment of final incorporated/registered
Number Co-Borrower/Guarantor “Notice | Outstanding | ~Taken dividend. 4. | Corporate Identity No./Limited Liability U14100AP2010PTC066753
HOU/VJ (Mr. Lingam Kiran S/o. Subramanyam Lingam 0062000 Rs. 04-09-2026 A:I)! 7that %lyﬁ admgasurFlzn 5,\%6 gsg yatrdsto::j S|tte \élde Plot No 13(’;6 and ghet1 8“; Ang;;é Gterfgag k":ﬁtilﬁhof the ?Omga?fy is S}th;edgled to be Tid OfédThursdavt,_ 17“(; dentification No.of corporate debtor
Flat No 202, Aditri Residency, -06- 51,73,858.3 . in ward in 0 situated at Gannavaram Grama eptember, at 11. .M. at the registered office of the Company at the address mentione - - —
\:V4Dzl1029275/ plat Mo 202, Ad I Sr IC hoo!, [ Roy yN ggrp (Rupeds Fity Physical |Panchavat Gannavaram Sub Reaistrar Division. Krishna District with above. 5. |Address of the registered office and principal | 20/1073 R K colony, Cuddapah, Andhra
Gannavaram, Vijayawada, Krishna District, Andhra One Lakh ~ |Possession|D:No.9 9-56/2 and bounded by:East: Panchayat Road South: Pr,\f)erty Members holding shares either in physical form or in dematerialised form, as on the Book Closure office (if any) of corporate debtor Pradesh, India, 516801
NHL/VJW Vide Plot No.138 West: Property Vide Plot Nos 129 and 132 North: . e - . . ’ .
Pradesh-521101.” Also available at: Tirumala Seventy Three Panchayat Road All that piece and parcel of Semi-finished Flat / Record Date 16.09.2026, will be eligible for dividend. The instructions for attending the AGM are 6. lInsolvency commencement date in September 08 2026
D/0825/1 [Complex, D.No.5 9 130, Shutter $10, Sikhwada, Thousand No:202"in First Floor in the Building Complex known as "Aditri detailed in the AGM Notice sent to Members. This notice is also available on the website of the ' y P :
427876, ?6'88??”& Harﬂamkond% \(/jVarang?A”Tel?_ngana E' htEHur?tdreg Residency” admeasuring 1423 Sq. fe Eisuper built up area (mcludes Company at www.technopaints.in respect of corporate debtor
rs. Lingam Padmaja Wio. Lingam ITty-EIght an common area) and Car Parking area 112 Sq. feet along with undivided : i i '
B_'O' Kiran Flat No 2%2 Aditri eS|dency, Thirty Paise share of land admeasurmg 78 Square Yards out of %26 9 Sg.Yards Bf;fé.oﬁi,%%f:bgaed ForTecBhynﬁ’;‘;?;t;’f;'n“g Sﬁi{ﬁi;’;l? [?,ﬁt,ferj 7. Est|ma.ted date of closure of insolvency | March 06, 2027
Vijaya [Ravindrabharathi School, Roy agar onI}Q as on 08- E:)ltutatetd 2tPSur\ae% 0. dgg bGanEav?ram Grglal_maSkarg:hat atC rlsgna ' Sa- resolution process
istric and bounde ast: open To outh: Corridor, ;
wada graa%%as‘f]ag"g% (\)/yayawada Krishna D|str|ct Andhea 6-2026 Staircase and open To SkyWest open To Sky Rorth: open To Sky Company Secretary & g(;n"]"pa"‘:l'r‘;‘é'(')-:f‘itc*: 8. |Name and registration number of the in | Prakul Thadi

solvency professional acting as interim | Registration No.
resolution professional IBBI/IPA-002/IP-N01149/2021-2022/13806

9. | Address and e-mail of the interim resolution | Flat No. 1405, J Block, Rainbow Vistas, Green Hills
professional, as registered with the Board | Road, Moosapet, Hyderabad-500018, Telangana
Email ID: prakulthadi@hotmail.com
Flat No. 470/12, Il Floor, HIG-1,
Baghlingampally, Hyd — 500044

Email ID: cirp.vijaymining@gmail.com

September 22, 2026

19 | Classes of creditors, if any, under clause (b) of | None — As per the information available with the IRP
sub-section (6A) of section 21,ascertained

by the interim resolution professional

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors

Place:- Vijayawada, Dated:- 04.09.2026 Authorized Officer, (M/s PNB Housing Finance Ltd.)

IDBI BANK LIMITED

3rd floor, D. No: 5-9-89/1 and 2, Chapel Road, Hyderabad-500001, 10.
Telangana,Tel: 040 67694111/ 67674219 www.idbibank.in,
CIN: L65190MH2004G0OI1148838 Email: dv.krishna@idbi.co.in

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION 11,

SALE OF IMMOVABLE PROPERTIES UNDER SARFAESI Act

The undersigned being the Authorized Officer (AO) on behalf IDBI Bank Limited (IDBI) invites Bids/Offers from reputed and genuine parties for purchase
of following immovable property through e-auction under the provisions of Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (the Act) read with Security Interest (Enforcement) Rules, 2002 (the Rules), possession whereof has been taken by the AO, 13.
IDBI Bank Ltd on May 18th, 2023.

MARUTI GLOBAL INDUSTRIES LIMITED
CINABTZOTGI994PLCDB0ET [formerly Known as Maruti Securities Limited) Regd. Office: #8-3-833/57, Kamalapuri,
- Plot #56 & 57, Flat #201, Srinagar Colony, Hyderabad - 500 073 Tel «9M04 91928886, email: connect@mgil.in

Address and e-mail to be used for
correspondence with the interim
resolution professional

Block-5,

@ IDBI BANK

Notice of 32nd Annual General Meeting, Book Closure and E-Voting information

Notice is hereby given that the 32nd Annual General Meeting to be held on Wednesday, September 30, 2026 at
the registered office of the Company Situated at #8-3-833/57, Kamalapuri, Plot #56 & 57 Flat #201, Srinagar
Colony, Hyderabad - 500 073, Telangana State, India, to transact the business as set out in the Notice of the
said Annual General Meeting.

In Compliance with the Circulars, electronic copy of the Annual Report 2025-26 has been sent to all the

Last date for submission of claims

Not Applicable

: g : ; S ; . in a class (Three names for each class)

members whose e-mail IDs are registered with the Company / Depository Participant(s] as on Friday, Short description of the Inmovable Property Mortgaged by Reserve EMD 12 [Relovant Forms and @Web ik
September 04, 2026. The Annual Report including Notice of 32nd AGM of the Company is available on the Shri. Pogaku Nagaraju Proprietor of M/S Sri Engineers (‘the Borrower’) Price " Details of authorized representatives are | https:/jwww,ibbi.gov.in/enhome/downloads
website of the Stock Exchange website www.bseindia.com the dispatch of Notice of the AGM through emails Allthat part and parcel of the Plot Bearing No.74, admeasuring 200 Sq yards in Sy Nos 594 & 597 of GPR Housing available at: (b) Not Applicable )
has been completed on September 08, 2026. Pvt Ltd, Little England Sector — II, situated at Devar-Yamjal Village, Shameerpet Mandal, Medhcal — Malkajgiri ~oiioe s oreb aven fhat e Nafional G o Trounal A Bonch s ordered

A 3 X 3 5 . District, Telangana, which is bounded as follows: otice is hereby given that the National Company Law Tribunal, Amaravati Bench has ordered the
1“ EDI'I"INIIHI:'ICE 'Nilth SE';EHEIH 1‘[|'E Uf thE [:ﬂ I'I"EP'-EJ'I!EE m, Eﬂtrsr I"'Eﬂd Wlth RI.IlE ED ﬂf [hE {:DFI'I'IFIEI HIES {MEHEEEH'IEHT BOUNDARIEgS OFTHE PLOT ?52,00,000 %5,20,000 Commencement of a Corporate inso|vency reso|uti0n process Of the Vijay Mining & |nfra COrp
and Administration) Amendment Rules, 2015 and Regulation 44 of SEBI (LODR) Regulations, 2015 the Company North: Plot No 75, South: Plot No 73, East: PlotNo 71, West: 30' Wide Road Private Limited on September 08, 2026.

The creditors of Vijay Mining & Infra Corp Private Limited, are hereby called upon to submit their
claims with proof on or before September 22, 2026, to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

is pleased to provide its Shareholders with facility of remote e voting and e-voting system at the AGM. The
facility of casting votes by members using remote e voting as well as e-voting system on the date of the AGM
will be provided by COSL

In accordance with Rule 20 of the Companies [Management and Administration] Amendment Rules, 2015, the

The outstanding dues of IDBI Bank Rs. 31,80,870.00 (Rupees Thirty One Lakh Eighty Thousand Eight Hundred and Seventy only)
as on July 01st, 2026 + Applicable interest and charges thereon at the contractual rates upon the footing of compound interest, until
payment/realization and also legal expenses

: £ ; i i i Date of In tion Last Date of Opening of Bids | Date and time e : . ; .
Company has fixed September 19, 2026, as the “Cut-off date” to determine the eligibility to vote by electronic Date of Bid form issuance| Date of Inspectio sﬂﬁmi:s?o?, of Bid pening of e-auction Submission of false or misleading proofs of claim shall attract penalties. Prkul Thad
means using remote e-voting as well as e-voting system on the date of the AGM. A person whose name is September 11th. 2026 Every working day during September 11th . | September 28th. | September 26th . | September 29th . . rakul 1had)
; z it e : p ) y g day g Septem ; p ) P ) Interim Resolution Professional of
recorded in the register of mem bers, Injamtamed by the depositories as on the cut-off date i.e. September 19, Onwards Download from | 2026 to September 25th, 2026 during 10.30 am | 2026 2026 2026 from 11.00 AM| | Date: September 10, 2026 Vijay Mining & Infra Corp Private Limited
2026, shall be entitied to avail the facility of remote e-voting or e-voting at the AGM. The members who have www.idbibank.in to 5.00 pm only with prior request to 1:00 PM Place: Hyderabad IBBI Registration No.IBBI/IPA-002/IP-N01149/2021-2022/13806

already cast their vote by remote e-voting prior to the meeting may also attend the meeting but shall not be AFA validity: June 30, 2027

entitled to cast their vote again at e-voting at the AGM.

The remote e-voting period commences on Sunday, September 27, 2026, at 9:00 a.m. and ends on Tuesday,
September 29, 2026, at 5:00 p.m. During this period the eligible shareholders of the Company, holding shares
gither in physical form or in dematerialized form, may cast their vote electronically. The e-voting module shall
be disabled by COSL for voting thereafter. *

* EMDtobe remitted to Account No.28034915010026, IFSC Code: IBKL0000280, Branch Name: IDBI Bank Limited, Kukatpally Branch, Hyderabad, by way
of RTGS only in favour of IDBI Bank Ltd.

* Interested bidders shall submit proof of payment along with KYC documents (photo identity and address proofs) like PAN Card (compulsory), Aadhaar
Card, Passport, Voter ID card, Driving License etc. in person to the authorized officer at the address given above. Online submission of bids shall not be
entertained and rejected. The bidder shall have to submit the bid along with necessary documents and filling formats in person by visiting the AO at the
address given above.

The amount of EMD paid by the interested bidders shall carry no interest. The EMD shall be forfeited if the bidder does not participate in the e-auction by
placing the bid. AO may retain EMD of top three bidders up to 3 months from the date of opening of the bids.

PUBLIC NOTICE

{Under Section 102 of the Irsolvency and Banknaptoy Code, 20506)

Those persons who have acquired shares and have become members of the Company after the dispatch of
Notice of the AGM by the Company and whose names appear in the Register of Members as on the cut-aff date
i.e., September 19, 2026, can also view the Notice of 32nd AGM on the Company's website: www.mgil.in. Such
members can exercise their voting rights through remote e-voting by following the procedure as mentioned
in the Notice of AGM. In case of any queries / grievances relating to voting by electronic means, the

On receipt of the EMD and other stipulated documents, and if same found in order in all respects, such interested Bidders shall be provided with “User id &
Password” by e-mail to their valid e-mail addresses (which is mandatory for participating in e-auction) by the e-auction service provider M/S ANTARES
SYSTEMSLIMITED

The successful bidder will be required to deposit 25% of the sale price (less the amount of EMD deposited) on same day at the time of confirmation of sale.
The balance amount of the sale price is to be paid within 15 days of the confirmation of the sale or such extended period as may be agreed to by the AO. In

FOR THE ATTENTION OF THE CREDITORS OF
Mr K VENKATA RAMA VIDYA SAGAR

Maotice is hereby givan that the MNational Company Law Tribunal, &maravati Banch in the
case of Insalvency Resolution Process for individuas undes section 95 of e 1B Code,
2006 has ordered the commancemont of the insofeency Resolution Process agains! Mr K
VEMKATA RAMA VIDYA SAGAR. on 04 5ep 2026 vide Itz order

in CPIB) Mo.

case of failure to deposit the balance amount by the successful bidder within the prescribed period, the deposited amount, including EMD, shall be forfeited.
Gist of the terms & conditions appearing in Bid Documents:

2T /96/AMB,/ 20256 Tiled by IDE Bank Lid i ihe matier of Personal Guaraniss axiendead
for M5, Esskay Shipping Private Limited

Shareholders may refer the Frequently Asked Questions https://www.evotingindia.com, ["FAQs") and e-voting

manual available at under download section or you can email us to helpdesk.evoting@cdslindia.com for NSDL ag Theimmovable property is proposed to be sold on “as is where is”, “as is what is”, “whatever there is” and “without recourse basis”. The creditors of Mr K VENKTA RAMA VIDYA SAGAR are horeby calbed upon 1o submit their
i i i ili b) Theimmovable property shall not be sold below the Reserve Price. L5ims with { on or before OL.0cL 2026, to the Resodution Prof | &t Flat Mo 106
User: evoting@nsdi.co.in or at the Company's email at cunnent@mgll.m_ c) The AO will not take responsibility for any dues (Statutory or otherwise) outstanding as on date and yet to fall due, including dues that may affect transfer of ;-"ll:-';.-:'l.‘:lr'.ll'lﬂ I?'.Tﬁ1l1ﬂf.cﬁ.r|1:r1ns.[1iﬁ1:=.. :Ei-ui l.aimu?aga; (?,;:r:ﬁ,:';._I?{,I.L.,E;IE:Eﬁ;?jlli:_:;:,a”am:zmﬂl

Ms. Neha Pamnani, Practicing Company Secretary, has been appointed as a Serutinizer to scrutinize the
e-voting process in fair and transparent manner.

Notice is also given pursuant to Section 91 of Companies Act, 2013 and the applicable Rules thereunder and
Requlation 42 & 47 of SEBI [Listing Obligations & Disclosure Requirements) Regulations, 2015, the Register of

property in the name of the successful bidder and such dues, if any, will have to be borne by the successful purchaser. IDBI shall not take any responsibility
to provide information on the same. The successful bidder would be required to bear all the necessary expenses like stamp duty, registration, expenses,

tax liabilities, if any, etc. for transfer of immovable property.
d) The immovable property mentioned in the Bid Documents are based on the charges/mortgages created by the Borrower/s in favor of IDBI, the details

whereof are given in the Bid Documents. Interested parties are requested to verify the details of the immovable property and inspect the records relating to

Telangand, India
Thie Crediloss may Submil their chaims
Post or Spead Post or Courner,

PARTICULARS OF PERSONAL GUARANTOR K VENKATA RAMA VIDYA SAGAR

through Electronic means of by Hand or Begisieraed

Members and the Share Transfer Books of the Company will remain closed from Monday, September 21, 2026 RavailablewithADonrequest. | e e L T SR S B

; : ] ¥ I qUeSt. 4 r p | A aga|
to Wednesday, September 30, 2026, [both days inclusive] for the purpose of 32nd AGM. e) Theimmovable property s being sold free from charges and encumbrances of IDBI only. - | pame of The Persany Guaantor :“’; TR 5
Members who have not registered their email addresses are requested to register their email addresses with f)  For e-auction registration/support contact M/S ANTARES SYSTEMS LIMITED., Honganasu’”, #137/3, Bangalore Mysore Road, Opp. to Metro Pillar P- 2. | Address of the Personal Guarantor | No 8-20-10/A, Gokul Nvas, Balajl Nagar,

;E;" aurain, Visakhapstnam - BA000E,

696, Kengeri, Bangalore — 560 060 or their representative Miss. B M Sushmitha / Mrs. Pooja M Phone Nos. — 89519 44383 / 96861 96751 and website

their respective Depository Participants and members holding shares in Physical mode may provide www bankeauctionwizard.com _ | Anidhss Fradesh
necessary details like Folio Number, Name of the shareholder by email to contact@marutisecurities.com. g) For detailed terms and conditions of the sale, please refer to the link provided in IDBI Bank's website i.e. www.idbibank.in. For any clarification, the 3. | Insovency Cormmencoment date | 04 Sep 2026
interested parties may contact Shri D V Krishna Reddy DGM (Tel: 040 6769 4177, E-mail: dv.krishna @idbi.co.in or Smt. Vimala Priya Malireddi, AGM Estimated date of cosure af 03 Mar 2027
By order of the Board of Directors for (Mobile 8484012019, E-mail: priya.malireddi@idbi.co.in it} {rsobvency Besxution
Maruti Global Industries Limited [formerly h) IDBland AO do not take responsibility for any errors/omissions/discrepancy/shortfall etc. in the immovable property or for procuring any permissions etc. Frocess
known as H'mtéE““”““ Limited or for the dues of any authority established by law. IDBI and AO shall not be responsible for any error, inaccuracy or omission in this proclamation of sale. 5. | Last date for Submission of claims_| 01 064 2026

i) AO reserves the right to accept or reject any or all bids without assigning any reason(s). In case all the bids are rejected, the AO reserves the right to sell the

: Rama Swamy Reddy Pedinekaluva assets by any of the modes as prescribed in the Act. ______ DETAILS OF THE RESOLUTION PROFESSIONAL
Date:09.08.2026 Director B. | Name and Regstration numberof | Name: Sivarama Prasad Bhamid,
Hau: Hm'ahad HH #mﬂ‘ Place . Hyderabad Sd/- ima nsolvancy Professional acting Reg, Mo
Date : September 09, 2026 Authorised Officer, IDBI Bank Limited A% Resalulion Professonal | IBELIPA DO IP D008 200 T- 18,/ 10822

{ARA walkd 111l 31 Dec :EIE'E-

--L',Il;lr-: o Flat No 3 106, En |"-|'I'|'IF.\_I .-.|n|,'|n '|_.
Apartrmenis. S0 Lexminagar Colory, Attapur,

| Byderabad - BOOO48,

| EprasadB@gmail.com

| Adidrass: Flat Mo 106, 5 Krishina Amibhas
dnartrmanis. Sn Laxminagar Colary, Attagur,

.ﬁ.r_ln;ln 55 .;lnl;l a-rmad of the
Resolution professional,
as registerad with the Bsard

Home First Finance Company India Limited FUEI oo o |
rule 8 (6)] SALE NOTICE FOR SALE 8.

OF IMMOVABLE PROPERTIES

Address and e-misd 1o D used
{or correspondence with the

hﬂ]ﬂéﬁfj’t CIN:L65990MH2010PLC240703 Website:homefirstindia.com

Phone No: 180030008425 Email ID: loanfirst@homefirstindia.com Resoiution Professional | Hyderabad - 500 048
E'1'|'||| '_. r_-_;g_h'ﬂug_gﬂ_rw-an'u";;l_rl
=AUCtIoNn oale NOotice Tor oaie or Immovabnlie AsSSets undertne securitisationan econstructionor rinancialAssets an nrorcementor securi y nterestAct, reaawi pI'OVISO O Rule (o} eoecuri y nieres nrorcemen ules, . Relesant Forms for Sulamission Clairm w | [ v I:r_f ““..._|||||| 1IW] |_| sxbimite in
E-Auction Sale Notice for Sale of | bleAssets under the Securitisati dR truction of Fi ial Assets and Enf tof Security InterestAct, 2002 read with isoto Rule 8 (6) of the Security Interest (Enf t)Rules, 2002 ' '
otice is hereby given to the publicin general and in particular to the Borrower (s) and Co-Borrower (s) as per column (ii) that the below described immovable properties as per column (i) mortgaged/charged to the Secured Creditor, the physical possession of which has been of Claims | Form B
Notice is hereby given to the publici land in particularto the B (s)and Co-B (s) lumn (ii) that the below described i bl rti lumn (iii) mortgaged/chargedto the S d Creditor, the physical ion of which has b
aken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequentupon failure to repay the dues, the undersignedin exercise of power conferred under Section ofthe saidAc (Under ragutation 7(1) of the Insalvency and
taken by the Authorised Officer of Home First Fi C India Limited f lizationofitsd lusinterestas detailed h derandwh t failuret the dues, the undersignedi ise of ferredunder Section 13(2) of the said Act
proposes to realize dues by sale of the said property/iesand it will be sold on “As is where is”, “As is what is”, and “Whateverthere is” as described hereunder. The auction will be conducted “On Line”, for the recovery of amount due from Borrower (s) and Co-Borrower (s) as { Banknuptcy Baend of india {Inscivency Resglution
per column (i), due to Home First Finance Company India Limited. Process for Personal Guarantors o Corporaie
Date of Demand D qT Last Date & Time of| Number of ikt Lhalotnieds
Sr. | Name Borrower (s) ; Date of Reserve EMD ate and Time 9 . | Formé 1s evallable at
No.| and Co-Borrower (s) PROPERTY ADDRESS Dem_and Notice Possession Price Amount of Auction Submission Of Emd Autht_)rlsed | bt sy g in /b, dovindgads
Notice Amount &Document officer *S_Foerns undér the Insolvency and Bankruptey
1. Ravada Srinivasa | House-Residential House On Near D.No.1-6-33, R.S.No.131/1, 131/2, 10-10-2026 08-10-2026 { Board of Indsa (Insalvency Resoluticn Procass for
Raju,Davar Singh Siva| 131/3,131/4, Near Sub Station, Tanuku Municipality, Tanuku Mandal , West 0. 00. -10- -10- Personsl Guarantars 1 Corporste Debtars)
Kumari Godavari  Dist, A.P-Andhra Pradesh-534211.,Bounded by:East-37.6ft 04-07-2026 26,65,448 05-09-2026 36,82,136 p,68,214 (11am-6pm) (upto 5pm) 9032533999 Hegutations, 2019°
pI0t61,West-44.6ft40ft road,North-48ft p|0t59,SOUth-49ft0th€l’S site MWotes: (1] Submission of false or mislesding proof of claim shall attract penaities in
Eocard 3 it Wisl T Theés |Psddwanc Wl Bankmiglcy Code 2016 and &y Olne
2. | EedisSiva Gowri, | Flat-Near Door no.77-149-20,R.s.no30part, 32part, Plot no. EWS82, Total s it et B Bl e
' TAMINA first Floor, UDA Colony. Near Rajiv Gandhi Municipal School, Payak 10-10-2026 08-10-2026 et
irstFloor, olony. Near Rajiv Gandhi Municipal School, Payakapuram, 07, _00. -10- =10- {2} lssued under the directions of Hon'ble National Company Law Tribunal, Amaravati Bench.
LAKSHMINARAYANA | near Ajit Singh nagar, Vijayawada Municipal Corporation, VIJAYAWADA, 04-07-2026 30,05,347 05-09-2026 36,90,000 | 3,69,000 (11am-6pm) (upto 5pm) 9346543553 i g CHRER R Erpe SRR N
Andhra Pradesh-520015.,Bounded by: East-Stairs and Common Corridor, it bl Fatolution Proeekiony
West- Open To Sky,North-OpenTo Sky, South-OpenTo Sky
3. Korukonda House-Residential Ground Floor Building D.No.5-422,Gram kantam CORRIGENDUM OF FORM G
Mahalakshmi Naidu, | SNo.70,Asst422, C.H.N.Agraharam Village & Anakapalli Mandal, | 44.07.2026 8.24.496 05-09-2026 10.44.249 | 1.04.425 10-10-2026 08-10-2026 8142118151 REVISED INVITATION FOR EXPRESSION OF INTEREST FOR
Korukonda Sabbavaram Sro ,Gram Kantam,Anakapalli District,Anakapalli,Andhra = Y — (11am-6pm) (upto 5pm) KARVY DIGIKONNECT LIMITED
Lakshamma Pradesh-531032.,Bounded by:East-Gravel Road,West-House of OPERATING IN SERVICE INDUSTRY AT NEW DELHI AND HYDERABAD, ANDHRA PRADESH
Korukonda Lakshmi,North-House of Korukonda santosh,South-House of Iﬁ?ﬂ:ﬂ:lnr:ﬁur::ﬂuﬂ; iy I-,HJE‘:"“;n':‘:u'r':“r:i:’:::::‘”Lfgllﬂu’nﬂ‘"fr'[['{t‘l'
Korukonda Ram and joint wall. o s . ioed i
' RELEVANT PARTICULARS
4_ Mohd Pasha, Old H.no.4-76 and 4-77, New no.16-7 Northern part, Gramakantam, 10-10-2026 08-10-2026 'I ”‘\-.ﬂrr' :-" Irll I.-'|r|'| :-1; s sk nr : Baruy Dagi lﬂ-'rll‘-'ll_.i ||1|||-: |I
Ghousia Begum | Raipole village and GP, Ibrahimpatnam revenue mandal, ranga reddy 07 _00. =1o- -1 alang with PAN CIN/ LLP No PAN: AABCPET340)
district,hyderabad, Telangana,501508,Bounded by:East-Open Place of 04-07-2026 23,55,990 05-03-2026 38,59,000 | 3,85,900 (11am-6pm) (upto 5pm) 9590480471 | | CIN; UE42000L1002PLC210215
Md.Khaja Pasha, West-Road, North-Road,South-Open Place of Vendor 2. | Address of the registerad office :E: fr;-.ﬁ.;;;?qrr; LL':ﬂ:th?-; dllnﬁ; I}I'E‘l
5. | Gundu Sharun kumar,| Flat-RE SY NO: 230-2,PEDAPULIPAKA VILLAGE & GRAMA 10-10-2026 08.10-2026 i :."-'m”r!-;;.gl?g?:i T : E; e e i i
Gundu Satyavathi | PANCHAYITI, PENAMALURU MANDAL, NTR DIST, Vijayawada,Andhra | n4_a7. 0. -10- -10- | i Shiahte a s caied el b Salea BN Sl
Pradesh-521137. Bounded by-East-PROPERTY IN PLOTNO: 12A & 115 | 04-07-2026 | 27,48,874 05-09-2026 | 29,78,550 | 2,97,855 | (44,m.6pm) (upto 5pm) 9346543553 il et o Tolanasns ;,,’,;mq e o e
(14'),West-30" WIDE ROAD (14'),North-PROPERTY IN PLOT NO: 19A 8. | Installed capacity of main products” | HA
(45"),South-PROPERTY INPLOT NO: 18A (45") T EJ; ;It't:: T R T
o L ¥ E
6. Olipi Trinadh, Flat-Residential Apartment in Stilt + Ground + 4 Upper Floors in Near Door 10102026 08.10.2026 | ff’l:_m‘f i?:::;l ié?‘?ﬁ:ilﬁﬁ S
Volipi Changamma | No.5-170, Plot No.21 (South Side), Plot No. 22 ( North Side) Part, PR R 08, -10- =10- H - 'r‘ e "k;' = "--.‘I I'.-‘ e , e e e
No.138, R.S No:124/3, "Sri Durga Residency" Flat No.101, Ground Floor, 03-06-2026 31,41,802 04-08-2026 17,29,000 | 1,72,900 (11am-6pm) (upto 5pm) 9440191596 * | Arrsetat itml:.ﬂwu“:%rl.:leﬁ:.?.; | Wl Irir;;'-!'l miﬁg I
Komadavolu ViIIage and Grama Panchayat,eluru,Andhra o Bt A, (05 of crediors, neleweng
Pradesh,534001,Bounded by : East-4.9 Feet Common Corridor ,West- -;:;Jtl_:a f:,'r ::-.vmquﬂ-.tft.nms af e
Opentosky North-Lift, South-Open to sky 0. [E ZT;:;"IFJ{;T;.,; .|En '||:-|E-'r ants | Detadls can be sought by amalling -
7 | Regidi Jayalalitha, | Flat-Flat No. TF-1 in Third Floor "SRI VENKATESWARA NILAYAM " T.S 10.10.2026 08.10.2026 ;:Ei’f,f e Hek el
Regidi Gayathri, No. 641 and 642, Old D.No: 22-69-31, At Sri Seetharamaswamy Temple -10- -10- A0 | Leat date for recaipt of expression of | 21 Sepember 2026
Regidi Akhila, Regidi | Ward, Vasantharaovari Veedhi, GYMC, Visakhapatnam District- Andhra 04-12-2025 12,57,718 20-08-2026 16,04,800 | 1,60,480 (11am-6pm) (upto 5pm) 7989591114 MEfest | (Pevialisty } vas 00 seplemher d090)
Regamma Pradesh-530001. Bounded By : East by - Open To sky, South by - Open To :ii'l']:'k':'\};l';";:;“ 'é'm;qp oo
sky(Town Hall Road), West by - Open To sky, North by - Corridor & Steps. 11, | Date of ssue of provisional IsLof |01 October 2026
: : - - prospectvg rasolution agplicants (Previousty it was 10 Septembar 20026)
8. | Namburi Mangaraju, | Door No.3-99, Assessment No.171, R.S.No.110-1, Tadikalapudi Revenue 10-10-2026 08-10-2026 | #=ubjact o extension of CHRP timelinas by
Namburi Sujatha | Village,Sagipadu Gram Panachaya,Kamavarapukota Mandal west 1. 08. -10- -10- | | Hon'bie NCLT, Deiti Bench
Godavari District, Present Eluru District, Eluru,Andhra Pradesh,534452 03-11-2025 933,155 12-08-2026 8,00,014 | 80,001 (11am-6pm) (upto 5pm) 9440191596 i B A o) i s
Bounded by North-House & Site of Dathadi venkatesh, South-House & Site R Rt T e o i Helined i
of Gundugolanu Surayya, East-House & Site of Rachaprolu puliraju, West- ol _ | Hon'bike MCLT, Delhi Bench
Panchayat Road. 13, | Date of lssue of Final List of 16 Dtobar 2076
d Prospactive resclution spolicants (Previouesly it wag 19 Septambar 20036
9. Komati Sagar, House- Survey No. 260-8,Ponnada Village & Ponnada Grama 10-10-2026 08-10-2026 . :.SJJ-ULEEE:E Ijstﬁzﬁr:rﬂu -:-"“T'*.I't--wnres v
Komati Laxmi Panchayathi, Etcherla Mandalam, Ponduru SRO,Srikakulam,Andhra no. 0. -10- -10- T T P LA DL e SE0E
Pradesh-532408. Bounded By : North by - Vacant Site of S.Apparao, South 03-09-2025 | 33,90,232 11-08-2026 | 5482,970 | 548,207 (11am-6pm) (upto 5pm) 9010363601 e ot ,‘Jﬂ.‘;ﬁf‘jﬂ,,‘"’ﬁﬁ 34 Septemiber 2026)
by - Land of K.Nagamani, East by - 12" feet Width Road left by Executant, and request Tar resolidion plans i Hibact 10 exdersion of CRP lrmealindes by
West by- Land of K.Nagamani. = pros et :LF!f:gT:t'II“LEr .;l;[::li_l'._n_nl_';_ | ;:n-.,ih.e MNELT. g:*" Bench
2, | Lest dato of Submissign of IZI"IZ'_“TI-' (AN e ]
10. | Vadisala Appalaraju, | D.No. 2-61, Amrutapuram thaluka Grama Kantam, S.No. 306, 10-10.2026 08.10.2026 rasolution plans T;;?lcmlﬁﬁ-ﬂnj;bgiﬁﬂﬁ -
Vadisala pydiraju, | Amrutapuram Grama Panchayithi, Sabbavaram Mandalam, Anakapalli, | a4_n7. ey -10- -10- Bt ier st e
vadisala ravi kumar | Visakhapatnam,Andhra Pradesh,531035 Bounded by East-RCC Building 04-07-2025 902,176 26-08-2026 | 10,26,313 | 1,02,631 (11am-6pm) (upto 5pm) 7989591114 i, | Process email 1 1o SUbmi £ | e e
of Vadisala Bharani, South-RCC Building of Laveti Ramanamma, West- 17. | Detaiis of comorate debiors pi,
Property of Karri Ganesh, North-Cement Road. regestration &5 MSME
Sd/-
11.| T Sandeep Singh, House-H.no. 14-10-499/A/1, Jali Hanuman, Dhoolpet, hyderabad 10-10-2026 08-10-2026 Angis Resalution Services Private Limited
Sitaram Anand Slngh, Telangana State, Hyderabad'SOOOOG Bounded By : North by - Portion of 05 03 2025 19 31 372 29 08 2026 47 00 000 4 70 000 =1u= =1v= 8897054206 through authorized signatory Siddhant Agrawal
i ; : =vo= Wl =vo= yUY, 1 1Y, 5 Resolution Professional of Karyy Digkonnest Limd
Ss'ti?l"ar'l“ ;;’:;‘::' House, South by - Portion of House, East by - Neighbours House, West by - (11am-6pm) (upto 5pm) E i “,a; i IEL E" u_tl:e?""' _;.r| ;"D'g LJEA;;:;&LWZ?IQM ;:'l'",f:
Pg t,)h e Lane. IBE Registration Mo IBRIAIPEDLLS/ IPA-1 202 2-2 3750041
rabhavati Authorization for Assignment valid G 30th fune 2027
. . . - i i i : iti Diate: 10 September 2026
manerees & contons | Enotmorsmumt”_ | Cots | Bomeneior
Company Name : - e-Procurement Technologies Ltd.(Auction Tiger). http:/www.homefirstindia.com 911020005835824 UTIB0000009 Authorized Officer,
Help Line No:- 079-35022160 / 149 / 812, Contact Person : Ram Sharma - https:/homefirst.auctiontiger.net | Home First Finance Company India Ltd Home First Finance
8000023297, e-mail id:- ramprasad@auctiontiger.net and Support@auctiontiger.net. Axis Bank Ltd., Bangalore KT Company India Limited
Bid Increment Amount_Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https://homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration, General Terms &
Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own independent inquiries regarding the
encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of Home First. The
property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be subject to rules/conditions
prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.In case of any discrepancy English Version of the Notice will be treated as authentic.
NOTE: STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002
The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with
interestand cost.
Date: 10-09-2026, Place: Andhra Pradesh & Telangana Signed by Authorized Officer, Home First Finance Company India Limited
L
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PUBLIC NOTICE

Motice is hereby given that the Share
Ceriificates No (3) 900850 for 400 shares
bearing Distinclive Mofs) 13541351-
13841750 & Face Value Rs. 2/- and Share
Cartificates MNo(s) 1018020 for 400 shares
bearing Distincbive Nojs) 1T6490158-
176450558 @ Face Value Rs. 2/- standing
In the nama (&) of AVINASH B. MORE in
the books of M/S NAVA LIMITED,
has/have besn losl'misplacedidestroyed
and the advertisar hashave appled 1o the
company for issue of duplicate Share
Centificate(s) in lisu thereo!. Any parson(s)
wha hashave claimis) on the said shares
should lodge such claimss) with the
company's Regstrars and Transier Agents
X viz Kfin Technologies Limiled, Sekenium
Tower B, Plot numberd1 & 32, Financial
Dustrict Gachibowli, Hyosrabad 500012
within 15 days from the date of this nolice
tafing which the company will proteed 1o
issue duplicate Share Carficate (s) in
ragpect of tha said shares. oy

MName (5] of the shareholder(s)
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HOTICE is hareby gheen thal our clend i
megodialing to endar inlo & Lease wath
Smi K. Hrishnaveni, Smi K. Jyothi and
Srl. M. Ramakrishing |registened ownss of
tha Property) wilh respacl o the
immovable propery descrbed in tha
Scheduls harsunder written

Al parson of parsons heving ey chaim
mpmnal or In respect of e aloreses
properly or parl thereof by way of
infwritenca, morgage, pobsession, sake,
gitt, lease, lan, charge, tromt
maintanance, aasamenia, iransiar
licence aliher agitaied in any lilgaiion or
ciharwien or any olher fght of el
wihalsosvnr o hisaby rogussbed to make
tha sarma known (0 wiiting, o s el ow
offios at Min. Muls & Mulls and Craiges
Biunt & Cangi, No. 51, Mahatma Gl
Rosd, Mumibad = 400 0017 within 15 days
from (ha dae of pubSoaion hemeof

It na claim is made s reguired
marainabove, our chants would complais
iha irensaction wdihoul sy Pefersnon o
regard o any such purported cleem of
inforesl which shall be dearmed o have
sean warved for all imenis and purposes
mnd misl nding on our elisnis,

THE SCHEDULE ABOVE
REFERRED TO

(Description of Property)
All that piece and parcel of iand
admesasuring aboul 12, 447 Sguare Fesl
eguivalant io 1,383 Squars Yands, Sorrming
pari of Plol No. PSR, situated in Survey
Mio. 51, Industrial Park, Nacharam, Uppal
Fevenus Mandal, Ranga Reddy Desine
prasantly Medchel-Malkajghri Distrct,

Talengana, India, and bounded by:
Morth 100 Feet Wide Main Foasd
South | Plot No. PAZ Parl

Esst : PlotMNo. PRR2 Pan
West 60 Feot Wide Road No. &
Dated this 10ih day of Seplember 2026

Mr. Skddharth Thacker
PARTHER
Mudla & Mulla and Craigie Bluni & Caros
Advocates, Solichors & Notaries
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==w BEFORE DEBTS RECOVERY TRIBUNAL - 2

Invem complex at Hyderabad

D.AN0.T51 of 2026

Bank of Baroda
Jubtiee Hills Branch, Jublles Hills, Hyderabad
Rep by its Chie! Manager

AND
Mis.Uday Energy and Resources PvL Lid & Others
... Defendants

SUMMONS BY WAY OF PAPER PUBLICATION

To,

D1. Mis.Uday Energy and Resources Pyt Lid.,

Plat No 265-L. Road No 10, Jubilese Hills. Shalkpet, Telangana - 500 031

Rep by its Managing Director

D4. Ms_Challa Manvitha Reddy Dio Mr.Challs Raghupathi Reddy

rep by her GPA holder Mr. Vade Srinivas Reddy

H.No 3-4-1412, Fiat No 507 Sal Nives Enclave, Golde Nagar

Ramanthapur, Zindatesksmaih Hyderabad, Telangana - 500 013

... DEFENDANTS
Pleass take the summons in the above O.A No.751/2028 filed by the
apphcant fof recovery of money of Rs.24.38.08 353 33- againsi you, The

Hon'ble Tribunal ordered summons 10 you by way of paper publication in

Telugu and English daily newspaper and posted the matier to 12.10.2026.

In accordance with sub-saction (4) of sachon 19 of the ASl. you, the dalen-
dants are direcied as under,

{i} to show cause within thity days of the service of summons as o why
relief prayed for should not be granied

{ii} to disclose particulars of properties or assels olther than properties and
assats spacified by the apphicant under senial number 1A of the onginal
applicaton

{iii} you are resirained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of
the oniginal apphcation, pending hearing and disposal of the appication
for attachment of properties,

() you shall not transfer by way of sale. lease or otherwise, except in the
prdinary course of his business any of the assels over which secunty
interest in created and / or other assels and properbies specified or dis-
closed under sanal number 34 of the original application without the
prior approval of the Tribunal

{¥] you shall be kable to account for the sale procseds realired by sale of
secured assets or ofher assets and properties in the ordinary course of
business and deposd such sake procesds in the acoouwnt mamntamed with
the bank of financial instiutions holding secunty nterest over such
atsats

You are directed to appear before Debts Recovery Tribunal - I, 1s!

Floor, Tnven: Complex. Absds, Hyderabad 500001 in person or through an

Advocate and file written statement on 12.10.2026 at 10.30 a.m. and show

cause as o why the reliel prayed for should not be granted

Take Motice thal in case of defaull the Application will be heard and
determined in your absence

Given under my hand and s8al of this Tribunal on this day Tth Seplember,

- (By order of the DRT N, Hyderabad)
Sd/- Elgnlluﬂ of the Officer Authorized to issue Summons
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